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le Sri.R.B.Menon, Advocate, -

No.1,20th Cross, . ~
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH
. ORIGINAL APPLICATION NUMBER 1050 OF 1994

FRIDAY, TdIS THE 21ST DAY OF OCTOBER,1994.

Mr.Justice P.K.Shyamsﬁndar, .. Vice-Chairman.

Mr.T.V.Ramanan, - . «e. Member{A)

Ravindra Kumar-Jaln,

S/o late Shri A.R.Jain,

Aged about -38.years,

Vocatlonal Instructor

{Printing and Book Binding) .
Vocatlonal Rehabilitation Centre for Handicapped,

$0.22, Hosur Road, Bangalore-560 029, .. Applicant.

| (By Advocate Siri R.B.Menon)
V.

1. Union of India, :
represented by the Secretary,
Ministry of Labour,.

No.2 & 4 Rafi parg,

Sham Shakthi Bhavan,

New Delhi-110 001.

2. ¥r.Harikrishan,

Dlrector of "Employment & Exchanges,
| (D.G.E.&T), 3/10, Jam Nagar House,
Shah Jajan Road, {(Near UPSC),

New Delh1—110 011. -

3. dr.K.K.ifehrotra,

| Senior Superintendent, A '
Vocational Rehabilitation Centre for
Handicapped, No.22, Hosur Road,
Bangalore-560 029

4. The Director,

- Central Instructional iMedia Institute

Director General of Employment & Training

iinistry of Labour,

Government of India, Guindy, _ _

Madras-600 032. .. Respondents.,

(By Standlng Counsel ‘Shri G.Shantappa for Rl to R3-
& Standing Counsel Shri M.Vasudeva Rao for R4}

ORDER

e have heard the learned counsel for the applicant, Sari

S antappa, learned Standing Counsel for respondents 1 to 3

and Shri . V Vasudeva Rao, learned Standing Counsel for respon-

———— e e e —



| ST TR g
Admit. ,
dent-4./ We allow M.A.No.379 of 1994 for amendment in the ori-

ginal application. The applicant to incorporate the amendment

allowed in the original application. We allow M.A.'No.380/94.

for filing additional documents and allow the documents filed

to rewain on record.

- .

~4. In this case the applicant who is working as Vocational

Instructor (Prihting and Book Binding) in the Vocational Rehabi-
litation Centre for Handicapped, Bangalore ('Centre' for Shoft)
headed by respondent-3 applied in response to an advertisement
issued by tne Centfal Instructional Media Institute under the
Directorate of Empldyment and Training, Ministry of Laboﬁr;
Governuent of India, #adras {'Institute' for short) headea by

respbndent-4 for the post of Senior Technical Assistant by trans-

fer on deputation. The application of the applicant had been

sent througn the proper channel. It so happened that the appli-

cant was selected by respondent-4 for the post of Senior
Technical Assistant in the Institute. By HMemorandum déted
15-3-1994-{ Annexure-A2} respondent—4 issued an offer of appoint-
ment to the applicant for the post of Senior Technical Assistant.
It is seen therefrom that initially the period of deputation
would Be for one year from the date of his joining the said
4nstitute, but the term of deputation can be extended upto 2
years. After recéipt of the aforesaid ﬁommuuication respon-
dent—S, nead of the Centre in which the applicant is;presently
workingliésued an office'order on the 24th oﬁ%ﬁérch,l994, WHigh
is reproduced below:- = |

”No.VRC/A.20023(6)/1/82/83 Dated -24th March 1994,
OFFICE ORDER '

Sub: Offer of appointment issued to Sri R.K.Jain,
Vocational Instructor {Printing & Book bind-
ing) to the post of Senior Technical Assis-
tant at C.I.i.I., rladras - reg.




- .;..

Ref: 1. Memorandum No. CIMI/MS/A 20048/93/2282
dated 15. 3 1994,

2. Acceptance letter dated 21-2-1994 .of
Sri  R.K.Jain, Vocational Instructor
(Printing & Book Binding).

Consequent on receipt of the copy of the Memoran-

dum, referred above from the Director, Central Instruc-
tional Media Institute, Guindy, lMadras offering Sri
R.K.Jain, Vocational Instructor {Printing & Book Bind-
ing) of this Centre the post of Senior Technical Assis-
tant on transfer on deputation at Central Instructional
'+ Media Inbtltute, Guindy, Madras, it is proposed to
relieve Sri R.K.Jain, Vocational Instructor on receipt
of Ho Due certificate from all the sections, -

Sri R.K.Jain, V.I. is hereby directed to handover
all, the materials, tools and equipments of his section
to Sri Yousuff, Vocational Instructor {Wood Working)
who will be taking over additional charge of the post
of Vocational Instructor {Printing & Book Binding)

.on relief of Sri R.K. Jain. .
Sd/- K.K.Mehrotra, -
Senior Superintendent."

A perusal of the above office order at Annexure-A5 reveals that

as ,a prelude to relieving the applicant from his post in the:

Centre at Bangalore to join the post offered to him by the'Insfi~
tute at Madras, the applicant was requiréd to hand- over all
materials, tools aqd equipménts of his séction to Sri Yousuff,
anéther Vocational Instructor working in the Centre  who was
réﬁuired to take over additional charge of the post presently

held by the applicant. According to the applicant he had handed

over all the materials etc. etc. to Sri Yousuff, but receipt

for haviny received all the materials from the applicant was
yet to be signed and given to him by Sri Yousuff because Sri

ff was under the orders of respondent -3 not to grant the

b ceipt- to the applicant unless and until a direction was
5} from. Delhi for the applicant being relieved from the

to take over the job offereu to him by the Institute.

"~ The reply statement filed by respondents 1 to 5 indicate that
1 B . : )

and as a consequence he has not been relieved from the




the applicant is not to be relieved to take ui) the new pos.
at Madras on the basis of directions received from thé.Ministry
of Labour and Employment, New Delhi. We were shown a lefter
dated 8-7-1994 addressed to respondent-3 ﬁy the Seﬁtion Officer

in the Government of India, 'Ministry of labour (D.G.E.& T):

ol

, 4

- -

The aforesaid letter reads as follows:-

Sri R.G:Sahu to which there is a reference in the letter dated
8-7-1994. The sun and substance of tﬁat report shows that quite-
some years ago, the applicaﬁt had lodged complaints about the
loss of printing lead fromA the Centre and respondent-3 was,

required to take immediate appropriate action to conduct an

"DGET.A-21021/7/94-EE-11
Govgrnment of India
Ministry of Labour
D.G.E.& T.
14/11, Jam Nagar House,
To New Delhi, Dt.8-7-1994.

The Sr.Superintendent,

V.R.C.for dandicapped,

Bangaloore.

Sub: Selection of Shri R.K.Jain, Vocational
Instructor {(Printing and Book Binding)
as Senior Technical Assistant at CIwl,

- Hladras - relieving thereof.
Sir,

I am directed to refer to your letter No.VRC/A-
20023(6)/1/82/537 dated 27-4-1994 on the subject cited
above, and to say that in view of the "proposed enquiry
in the printing lead theft case, it is not desirable
to relieve Shri R.K.Jain, V.I.(Printing and book bind-
ing) to join as Senior Technical Assistant at CIilI,
Madras.

2. We have separately sent a copy of the enquiry
report submitted by Shri R.G.Sahu, ex-Section Officer.

You are, therefore, advised to take immediate appro-

priate action to conduct the enquiry and ifx responsi-
bility for loss of printing lead at VRC, Bangalore.
The report in the matter may kindly be submitted imme-
diately for further processing at the leadquarter.

Yours faithfully,

Sd/- (Prata Goel)
Section Officer,
for Director of Employment Exchanges.

3. Wwe have also perused the inquiry report submitted by
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inquiry to fix responsibility for the loss of printing lead
at the -Centre. at Bangalore. In response to the letter so
received; respondent-3 had sénf a reply dated 19-8-1994 in which

a reference is made to another letter of respondent addressed

to the IMinistry of Labour on 12-7-1994. A perusal of the office

- -,

COQzLof the letter dated 12-7-1994 shows that respondent—B finds
it %ifficult to fix up responsibility on any one at this stage
and Fhat.he haé'recommended for writing off of the loss of the
prin%ing lead which occurred in 1987 and 1988. A perusal of

the ?epartmental file of réspondent—3 also shows that respon;

den;¢3 has been asked by the Ministry to Jjustify fully the pro-

posal for writing off of the loss of the lead.’ All this shows
L .

_ thatithe.éubmission made in the reply that an inquiry is going

to b% ordered against the applicanﬁ in regard to the loss of

| .
lead ‘does not seem to be correct. In fact, the learned Standing

Counsél for respondents 1 to 3 admits that no inquiry has been

initiéted,against the épplicént so far. Even otherwise a perusal
of t?e relevant file--produced before us shows that thefe is
no pJOposal to initiate inquiry proceedings against the appli-
cant.| If what we find from the file about the action that has
been %nitiéted'to write off the lqss_of the 1lead is'going to
be acFepted by the authorities concerned and the loss of the
lead {written 6ff finally by the Government, there can be no

Qgiiﬁmental action against the applicant.

the Centre. In factiif the applicant has handed over all
the materials, ‘tools etc. of his section as di;ected in the

aforesaid order to Sri Yousuff, then nothing remains to be done
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by respondent-3 except for issuing an ovrder relieving him,
Léarned Standing;> Counsel for respondents 1 to 3 however submits
that handing over and. taking over of the materials, tools’ equip-
m(;ntsu-etc. is not over ahd it is yet to be done. Be that as
it may, we do not approve. of the suggestion contained in para
1 of the letter dated 8-7-1994 referred to supra that it may
ﬁot be desirable to relieve the applicant to join as Senior
Technical Assistant at the Institute because of a proposed -
enguiry against nim, This is so because, as seen from the doc{u—
wents, there is no basis whatsoever, which is -cur..rent, to proceed
against the applicant in departmental procéedings, Therefore,
tihere is no justification not to relieve the applicant from
the Centre at Bangalore so t'nat.he could take up his new assign-

ment at the Institute at iadras on deputation.

3. We, therefore, accept this application and direct respon-

dent-3 to issue an order relieving the appliéant from the Centre

, the formalities of handing over and taking over charge

%, .

\the post presently held by the applicant, in terms of the

25

imnediately to give aquittance for having received the articles

terials, tools, equipments etc. Shri Yousuff snould be asked .

handed over by the applicant. The relieving order as directed

above shall be issued within a period of 15 da s frov >the date
E, COPY b y f‘

of this order. There will be_no order as to costs.

—-—

fentral Adm istrative Tribunal MEABER(_A) ) . \/ VIEE;CH‘B(RMAN.

Bangalare Bench
Bangatneg np/

) M Qﬁf e order dated 24—-3—1994} are completed. If, as alleged by. -
: o ﬁ’xﬁ ) i . ) - .
“gﬁiﬂa the: applicant, Sri Yousuff has already taken charge of the

S
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CENTRAL ADMINWISTRATIVE TRIBUNAL
BANGALOREZ BENCH: ~ $BANGALORE

. S
CONTENPT PETITION vo. 71/94 (IA /OSD/C}(/

FRIJAY, THE SIXTH DAY OF JANURAY, 1995

SHRT V.RAMAKRISHNAN, .« .MEMBER (&)
SHRT AN, VUIJANARADHYA, | . MEFEIR (3)

Ravindra Kumzr Jain,
S/o late Sri #.R.Jzin,
aged about 38 years,
Vécational Instructor,
(Printing & Book Binding)
Vocational Rehabilitztion Centre,
for Handicapped,
No.22, Hosur Road,
Bangalore-360 029, ' «eosComplainant
' By Shri R,2.Menon - Advocate ‘

Varsus

1« Union of India
Representad by Mr, S5,Gorzlan,
Secretary, Ministry of Labour,
No.2 & 4, Rafi farg, :
Sham Shakthi Bhavan,
New D=21hi-110 001,

2, MNMr, Harikishan,
Dirsctor of Employmant &
Exchanges (DGE&T),
3/10 Jam Nagar Houss,
Shahjahan Road (Near UF3C),
New Delhi-110 011,

3« Fir. K.K.Mehrotra,

Senior Supsrintendent,
Vocztional Rehabilitation Centre
for Hendicapred,

No.22, Hosur Road,

Bangalore-560 029,

4, Mr, A,K.Mitra,
Director, Centrsl Instructiomal
Media Institute,
Oirector Gzneral of Employment
and Training, Ministry of Lebour,
Government of India, : -
Guindy, Madras-600 032, ...Respondents

.

By Advocate Shri G.Shantappa, A,C,53,3.C

o/
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CRIER

— vem  twm  Eme -

SHRI V.RAMAKRISHNAN, MEMBER (A)

Nzither the complainant nor hié counsel is
rresent. e have heard Shri G,Shant:ppa for the alleged
‘contemners. Shri Shantappe makes zvailable teo us & copy
of the office order dated 72,11.94, vhere the conplainant
has been relieved from Bung .lore in order te report as
Senior Technicuil Assistant, CIMI, fMadras, Shri Shantaprpa
further informs that the complainant :=fter havinglbeen

so relieved has reported #t CIFI, Madras, N

2. The dirceticn of this Tribunal was that the
respondents should issuz relisving orider within 15 days
from the date of the orser, uhich was passed on 21st
October, 1994, The derartment has taken atout a month

to implement the directions of this Tribunal instezd of

15 days, Wz notice that‘a cory of the order uwes issued

on 27th Octobsr, 1994, In view of the pocition as brought

out bty Shri Shantappa that the complainznt uas'relieved
within a month from the date of the ordasr and zs the ;‘1
. t
complainant's absence indicatss that he is not interested

in p#rsuing this case; wve deem it proper to drop the

- 4

contempt proceedings.  UMe accerdinzly dror ths contarct

proceedinge and discharge the &llzn:” contemnars
S~ -
L v e v
CUS IR NS N L (Y. iAUARRISH L,
LIEIT T BT
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CenualAdnﬂnmrauveTﬁbunﬂ

Bangalore Bench
pangalore




